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No 4 OF 1960

[7th March, 1960]

An Act further to amend the Inipoits and Fxports (Control)
o , Act, 1947.

Br it enacted by Parliament in the Eleventh Year of: the Repubhc of
Indla .as follows:—

1. Thls Act may be called the Imports énd Exports (Control) Short title.
Amendment Act, 1960. ’
18 of 1947. 2./In' section 1 of the Imports and- Expoits (Control)  Act, 1947 ?gegsmegt
: . (hereinafter referred to as the principal Act), in sub-section (3), for the cetion
A ﬁgures “1960” the figures “1966” shall be substituted.

3. In section 2 of  the pr1nc1pa1 Act, clauses (a) and () and the g}n;lgggg}fgt
brackets and letter “(b)” shall be omitted. )

4. In section 5 of the principal Act, after the words * any order made gfn;:lclgment ‘
or deemed to have been made under this Act”, the words “or any condi- ons
tion of a licence granted under any such order” shall be inserted.

. B In section 6 of the principal Act, for the words “a Customs: collector Amendment
w3 or ‘by ‘an officer of Customs authorised in writing in this behalf by a of section 6.
" Customs-collector”, the words “an officer authorised in -this behalf by
the Central Government by general or special order” shall be substituted.
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